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THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH

ALLAHABAD

:' Original Application No, 1629 af 1992

Panna Lal so 0 sus Applicant
Vs
Union of India and cthers «ss AE@spondents

-k

HON'BLE MR MAHARAIDIN, MEMBER-J

Ths epplicent hes filed this gpplication ssking

the relief to issue directiona to the respondents to pay
interest aon ths delayed payment of retiral benefits.
) The applicant retired as a Post Master,Allshsbad
Kachahary, Head Post Office on 31-01-90 and according to

him the retiral benefits should have been paid socnafter

his retirement,

The respondenta filed Counter Affidavit and

resisted the claim of the applicant,

I have hsard the learnsd counsel for the perties

and perused the record,

It is stated that the applicant had retired on
31-01-90 whereas the enceshment amount for 240 days worth
As,22,744=00 was paid to him on D1=07-91, Similarly the

epplicent was entitlea to get amount of gratuity worth
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R8,29 ,12%/ - soonafter his retirement, out of which

R9,28,12%/~ was paid to him on 19-11-90 and remaining

‘sum of As.1,000/-~ was paid to him on 16-01-91. The

applicant has stated that he was not in ocoupation of
official accommodation nor he was liable tg pay any rent

whatsaever, On the contrary it is stated that the

| spplicant since wes not in possession of the official

accommodation, he was entitled to get Rs,450/- per month

as house-rent allowance,

The respondents in their Counter AReply asserted
hestensec?

that the applicant was in{lof’f’icial accommodation and was
liable to pay rent at the rate of 10% per month, This
fact has been categorically deniea by the applicant in the
Rejcinder by stating that during the pericd from 21-09-69
to 31-01-90 he was never in possession of the official
accommodation. This T iands support from the\docunantary
evidence filed by the epplicant together wi’Eh the Rejoinder
Affidavit (Ann_axure A-1) which is élettar addressed to
Canga Prasad Ral by which he was asked to vecata the

officials  accommodation mesnt far the Post Master Kachehari,

HeP.0, Allahabad, This fact has been alac subsequently

accepted by the respondenta as house rent for the aforesaid
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period was paid to the dpplicant on 26~07-91, It appaars
that the delay in payment of house rent alluﬁanﬁe was
caused due to confusion created either by Ganga pPrasad
Ral or by the spplicant himself, The applicant shuuid
have informed the department copcerned well in time that
he was nat in octupation of the official residence ,
therefore, he was entitled to get the rént, but the
contention of the department wes Not correct by_wniting
eny letter etc. So I am of the view that the epplicant
is not entitled to get interest on the amount of delayed

payment of hoyse-rent,

Coming to another aspect of the matter, . the

: gpplicant has claimed interest on the delayed payment of
the amount of leays Encaghment as well as delayed peyment
of amount of gratuity. The respondents in reply said that
the applicant yas fequired to furnish infomation on
prescribed profomma Supplied to him, The sccount of
leave is maintained by the departmaent itself end Ra proforma
as has been stated by the respondent, is shown to him,
0n the contrary the applicant has denied that any such

prescribed protomma was supplied to him.

. r!,; 2 Tus I em of the view that the applicent is
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entitled to get interest on th amount of delaysd payment
of leave Encashment amount, Similarly delay was caused
in paymant of the gratuity for which the department hes ;
come up with no explanation, Thus 1 am of the viaw that
part of the respordents

thatdelay was caused on the/ ana in my view the applicant
cannct be hald responsible ror the delayed payment of Che
emount of %rraar. So the.dapactment-' is 'liable

to pay the interest an the amcunt of gratuity to the

applicant,

In view of the chservations made asbove, the
application of the spplicant is partly allowed uith the
\

directions as under i~
(1) The respondents are directed to pay interest on the
amount of leave encashment worth Rs.22,744=84 palse
fram 03«02-90 to 01-07-91 at the rate of 10% per annum ;
{(2) The raépandanﬁs ara furthsr directed to pay interest
on the dela?ad payment of the amount of gratuity of
Rs.28,12%/~ from 01=02-90 to 19-11-90 and on Rs.1,000/~

from 01-02-30 to 18-01-81 at the rate of 10% per annum,

The compliance df the order of the Tribunal

may be made wik hin a pariod of three months from the date
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order as to cost, '
r ' . MEMBER=J

DATED: ALLAHABAD,IULY 16,1993, "1 -
(VKS ps)



